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CHILDREN WORKING AS DOMESTIC SLAVES 

2500. DR. SANJAY SINH: 

  Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:  

(a)whether it is a fact that almost 10 million children upto 18 years of age are 

still in employment in the country;  

(b)if so, whether despite regulatory policy and judicial infrastructure, 100 per 

cent of such workforce are employed in unorganized sectors therefor; 

 (c)whether Government has report on children of the country working as 

domestic slaves therein; and  

(d)if so, the proposal of Government for proper prosecution and rescuing 

children from work bondage thereof?  

ANSWER 
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(SHRI SANTOSH KUMAR GANGWAR) 

 

(a) to (c):  As per Census 2011, there are 43.53 lakh main workers in the 

age group of 5-14 years in various occupations and processes including 

domestic work in the country.   

(d):     Government is following a multi-pronged strategy for elimination 

of child labour. It comprises of statutory and legislative measures, 

rehabilitation and universal elementary education along with convergence 

with other schemes for socio economic development. Government has 

enacted the Child Labour (Prohibition & Regulation) Amendment Act, 2016 

which came into force w.e.f. 1.9.2016. The Amendment Act inter alia 

provides for complete prohibition of work or employment of children below 

14 years in any occupation and process and adolescents in the age group of 

14 to 18 years in hazardous occupations and processes. The amendment 

also provides stricter punishment for employers for violation of the Act and 

made the offence as cognizable.  
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After strengthening the legislative framework through 

amendment in Child Labour Act, Government has framed the Child Labour 

(Prohibition & Regulation) Amendment Rules, 2017 which inter alia specifies 

the duties and responsibilities of State Governments and District Authorities 

to ensure effective enforcement of the provisions of the Act. Government has 

also devised a Standard Operating Procedure (SOP) as a ready reckoner for 

trainers, practitioners and enforcing and monitoring agencies.  

Government is also implementing the National Child Labour 

Project (NCLP) Scheme for rehabilitation of child labour. Under the Scheme 

children in the age group of 9-14 years, rescued/withdrawn from work are 

enrolled in the NCLP Special Training Centres, where they are provided with 

bridge education, vocational training, mid day meal, stipend, health care, etc. 

before being mainstreamed into formal education system. 

Further to ensure effective enforcement of the provisions of the 

Child Labour Act and smooth implementation of the NCLP Scheme a separate 

online portal PENCIL (Platform for Effective Enforcement for No Child Labour) 

has been developed. 
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